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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1025/2024

IN THE MATTER OF:
SURENDER SINGH PARIHAR . APPLICANT
VERSUS
STATE OF UTTAR PRADESH & OTHERS eeeeee.. RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO NO

1. RESPONSE ON BEHALF OF RESPONDENT NO.1 IN
COMPLIANCE OF THE ORDER DATED 23.01.2025
PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

2. A COPY CCA DT. 19.04.2023 HAS BEEN ANNEXED

HEREWITH AS ANNEXURE R-1

3. A COPY OF THE LETTER DATED 19.12.2024 HAS

BEEN ANNEXED HEREWITH AS ANNEXURE R-2

4. A COPY OF THE LETTER DT. 21.12.2024 HAS BEEN

ANNEXED HEREWITH AS ANNEXURE R-3
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5. A COPY OF THE SHOW CAUSE NOTICE DATED 13.01.2025

HAS BEEN ANNEXED HEREWITH AS ANNEXURE R-4

6. A COPY OF THE LETTER DATED 07.03.2025 HAS

BEEN ANNEXED HEREWITH AS ANNEXURE R-5

7. A COPY OF THE LETTER DT. 30.12.2025 HAS BEEN

ANNEXED HEREWITH AS ANNEXURE R-6

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon@gmail.com

PHONE NO.-7838248353

Date: 06.01.2026
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1025/2024

............ APPLICANT

COMPLIANCE OF THE ORDER DATED 23.01.2025 PASSED BY

THE HON’BLE NATIONAL GREEN TRIBUNAL

} Maneesh Mittal, S/o Late Ram Autar Mittal, aged about 45 years, presently
‘' posted as Secretary, Environment, Forest & Climate Change, Govt. of U.P.,

do hereby solemnly affirm and state as under:

l. That I, the Deponent in the above captioned matter am fully

conversant with the facts of the case and am competent and authorized

4 to swear the present affidavit.
/]\thZ . That I state that the contents of the affidavit have been drafted by my
c % MISRA counsel on my instructions and the contents of the same are true to my

i A{ré“v’ & NOTARY
LUEKNOW U.P. INDJ . .
REGN. NO. 20914 A knowledge and nothing material has been concealed therefrom.

EXPIRY DATE-15-3-2030
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I. BACKGROUND OF THE MATTER

3. That in the present matter, the complainant has alleged that mining
lease has been sanctioned at Gata No0.908, Block No.2, Village
Kharvanch, Tehsil Garautha, District Jhansi in favour of M/s Bharosa
Sarkar Contractor and supplier for a period of 5 years. That said
mining lease holder is carrying out mining activities in utter violation
of conditions of environmental clearance granted by State Level
Environment Impact Assessment Authority, UP (hereinafter referred
to as “SEIAA,UP’) as much as it is using heavy Poclain machines for
extracting Morang from the stream of river; mining activities are being
carried out beyond the lease area; the transport of mineral is by
overloaded vehicles; no CCTV has been installed and mineral is

» % transported uncovered causing emission of dust and resulting air

ollution.
That this Hon’ble Tribunal vide order dt. 23.01.2025, directed as

under:
“......1. Learned Counsel for Central Pollution Control Board

(CPCB) has stated that report of the Joint Committee has been filed

= by CPCB on 22.01.2025......
4&9
C.PMISRA

3. In view of the facts and circumstances of the case, we consider it
APV, & NOTARY

} LUCKNQW U.P. INDIA :
He !itgﬁ)ii.(;m}mmld appropriate to have responses of (1) State of Uttar Pradesh through

EXPIRY DATE-15-3-2030,
Secretary, Environment, Forest and Climate Change Department,

I
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Government of Uttar Pradesh, (2) Director, Mining and Geology,
Government of Uttar Pradesh, (3) the District Magistrate, Jhansi, (4)
CPCB through Member Secretary, (5) Uttar Pradesh Pollution
Control Board (UPPCB) through Member Secretary, (6) Uttar
Pradesh State Environment Impact Assessment Authority (UPSEIAA)
through Member Secretary and (7) M/s Bharosa Sarkar (Project
Proponent) Gata No. 908, Block no. 2 village Kharvanch, Tehsil
Garautha, District Jhansi who stand impleaded as respondents no. |
to 7. The Registry is directed to prepare and attach memo of parties

to the application......

6. Replies/responses be filed by the respondents at least three days

before the date of hearing fixed.”

5. That in compliance of the aforementioned directions, the response

on behalf State of Uttar Pradesh is as under.

CONSTITUTION OF THE JOINT COMMITTEE

That it is to be submitted that the Hon’ble Tribunal vide order dated
05.11.2024 has constituted a Joint Committee comprising of District
Magistrate, Jhansi, Uttar Pradesh State Pollution Control Board and

Central Pollution Control Board, wherein the CPCB acted as the nodal

NO Lucknow up npia agency. The relevant portion of the order dated 05.11.2024 is

REGIN. NC. 20914
EXPIRY DATE-15-3-2030

reproduced herein as under:
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REGN. NO. 20914
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“3. In our view, prima-facie complaint made in letter petition do give
rise to a substantial question relating to environment arising out of
implementation of enactments mentioned in Schedule 1 of NGT Act,
2010 but before taking any further action in the matter we find it

appropriate to obtain a factual report.

4.We accordingly constitute a Joint Committee comprising District
Magistrate, Jhansi; Uttar Pradesh State Pollution Control Board;

and

5. Central Pollution Control Board shall be Nodal Authority for

coordination and compliance of this order.

6. Said Committee shall collect relevant information, visit the site,
examine compliance of conditions of environmental clearance and

consent and submit a factual report within six weeks.”

That in compliance of the aforementioned order dated 05.11.2024, the
Joint Committee visited the site in question on 11.12.2024. That
subsequently a Joint Committee Report dated 21.01.2025 (Refer @
Judicial Pg No. 3 ) was submitted before this Hon’ble Tribunal. That
the recommendations of the Joint Committee as per the said report are
reproduced herein as under:

"3.1 UPPCB should take necessary action against the PP for mining

operation without CTO during 06.12.2021 to 18.04.2023.

)
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5.2 The PP should ensure to comply with the conditions stipulated in

CTO and EC. UPPCB should take necessary action against the PP for

violation of CTO & EC condition.

5.3 The PP should carry out primary survey of flora and fauna,

Hydro- geological study and submit report to UPPCB and SEIAA

5.4 The PP should provide adequate plantation as per condition of
cmo.

5.5 The PP should obtain NOC from State Ground Water Authority as

per CTO condition.

5.6 The PP should ensure operation of non-functioning CCTV

camera. Mining Department should ensure submission of penalty

imposed to the PP.

5.7 In no case mining should be carried out below water level or

sub- surface water level in the river.”’

UPPCB COMPLIANCE

That it is pertinent to mention that the Uttar Pradesh Pollution Control
Board (UPPCB) has granted the CCA (Consolidated Consent to
Operate and Authorization) dt. 19.04.2023 under Section 25 of the
Water Act, 1974 and under Section 21 of the Air Act, 1981 to the
Project Proponent. That the said CCA is valid from 19 04.2023 to
31.12.2027. A Copy CCA dt. 19.04.2023 has been annexed herewith
as ANNEXURE R-1.

That in compliance of the aforementioned recommendations in the

)
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Joint Committee report dated 21.05.2025, the UPPCB has written a
letter dated 19.12.2024 to the District Mining Officer, Jhansi. That the
said letter states that as per the aforementioned Joint Committee
Report dated 21.05.2025, the Project Proponent commenced mining
operations upon the site in question on 06.12.2021, whereas the
project received CCA from the UPPCB on 19.04.2023. This implies
that between 06.12.2021 and 18.04.2023, the project operated without
the necessary consent. Therefore, vide the said letter it was requested
to the District Mining Officer, Jhansi to provide information regarding
the total number of days the project operated and carried out mining
activities between 06.12.2021 and 18.04.2023 at the earliest so that
the UPPCB could take further necessary actions. A Copy of the letter
dated 19.12.2024 has been annexed herewith as ANNEXURE R-2.

That in response to the aforementioned letter dated 19.12.2024, the

Senior Mining Officer, Jhansi, has written a letter dated 21.12.2024 to

| the UPPCB. That the said letter states that based on the details available

on the departmental portal of the Mining Department, Jhansi, a report
has been prepared by the Mining Department, Jhansi which confirms
that the project operated and carried out mining activities for a period
of 295 days. That the copy of the said report was enclosed with the
said letter. A Copy of the letter dt. 21.12.2024 has been annexed
herewith as ANNEXURE R-3.

That subsequently, the UPPCB issued a Show Cause Notice dated

)
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13.01.2025 to the Project Proponent, directing them to submit their
explanation within 15 days from the receipt of the said notice. That the
said notice further stated that in the event of failure to provide a
satisfactory response within the stipulated time, an environmental
compensation of Rs. 29,50,000/- (Rupees Twenty-Nine Lakh Fifty
Thousand only) would be imposed upon the Project Proponent. A
Copy of the Show Cause Notice dated 13.01.2025 has been annexed
herewith as ANNEXURE R-4.

That furthermore, UPPCB vide letter dated 07.03.2025 has imposed
Environmental Compensation of Rs. 29,50,000/- (Rupees Twenty-
Nine Lakh Fifty Thousand only) upon the Project Proponent in
accordance to the methodology developed by the CPCB. A Copy of
the letter dated 07.03.2025 has been annexed herewith as

ANNEXURE R-5.

. § That it is worthwhile to mention here that the Hon’ble Supreme Court

=2
/ 20

&

—— ALV, & NOTA RY

15GQ “UCRNOW U p INDIA

. REGN. N0, 20014
D)

EXPIRY pATE. 15-3-2625

in the matter of DPPC. Vs. Lodhi Property Co. Ltd. Etc., Civil Appeal
No(s). 757-760 of 2013, vide order dt. 04.08.2025 in Para 39(b) and
(c) directed as under:

b.  “We direct that the Pollution Control Boards can impose and
collect as restitutionary and compensatory damages fixed sums of
monies or require furnishing bank guarantees as an ex-ante measure

towards potential environmental damage in exercise of powers under

Sections 334 and 314 of the Water and Air Acts.

/
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c. It is further directed that the power to impose or collect
restitutionary or compensatory damages or the requirement to furnish
bank guarantees as an ex-ante measure under Sections 334 and 314
of the Water and Air Acts shall be enforced only after detailing the
principle and procedure incorporating basic principles of natural
Jjustice in the subordinate legislation.”
13.  That in view of the aforesaid observations of the Hon’ble Supreme
Court, it is stated that though the concerned State Pollution Control
Board has power to impose and collect Environmental Compensation,
however, till the Rules are framed, it should not impose or collect any
environmental compensation as directed by Hon’ble Supreme Court.
The Hon’ble Supreme Court has directed that Union of India be
impleaded in the above case and will inform the Hon’ble Court about
the Rules and Regulations to be framed by it.

COMMUNICATION WITH MINING DEPARTMENT, SEIAA,

U.P. AND DISTRICT MAGISTRATE, JHANSI

That the Joint Secretary, Government of Uttar Pradesh has written a

letter dt. 30.12.2025 to the Principal Secretary, Geology and Mining
Department, Government of U.P., Member Secretary, State Level

C. I&I\X\ Environment Impact Assessment Authority, Uttar Pradesh, Lucknow

AD‘! NO R‘{
HQ LUCKNOW 1).p, runjaand District Magistrate, Jhansi. That vide the said letter directions
REGN. NO. 2014

EXPIRY DATE-15-3 : . ; .
2030 were issued to take necessary action in compliance of the Hon’ble
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NGT’s order. A Copy of the letter dt. 30.12.2025 has been annexed
herewith as ANNEXURE R-6.
15.  Hence, the present affidavit is being submitted for the kind perusal of

this Hon’ble Tribunal. It is prayed that the same be taken on record.
DEFONENT

VERIFICATION

Verified at Lj(o L! é)\ on this g;J«Héy of January, 2026 that

the contents of the above affidavit from paragraphs 1 to 15 are
believed to be true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed

therefrom.

DEPONENT
Sworn ang Verified
, Before Me
C.p n.m@ I | Qﬂé)
ADY. 3 NO?“@ y Identity the deponent/Exeoyfy

HQLUCKNGyy e INDIA Who hzsiliave signodip
REGN. NO. 20014

EXPIRY DATE-15.3.2339




4 2 7 Annexure-1
Uttar Pradesh Polluti n Control Board
“ﬁg _ r Prade ollutio r

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com

180111/UPPCB/Jhansi(UPPCBRO)/CTO/both/ JHANSI 2023 Date: 19/04/2023
To,
M/s
BHAROSA SARKAR CONTRACTOR AND SUPPLIERS
Gata No. 908 Na, Khand No. 02, Village Kharwanch,Jhans,284203 Application Olg

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to BHAROSA SARKAR CONTRACTOR AND SUPPLIERS located at Gata
No. 908 Na, Khand No. 02, Village Kharwanch,Jhansi,284203. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to followin g terms and conditions :-

1. This CCA BHAROSA SARKAR CONTRACTOR AND SUPPLIERS granted for the period from

S [Product Quantity Unit 1
No
ﬂ Sand/Morrum 180000 Cubic Meters/Year ‘

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) 'Treatment facility' Discharge poinrl
Domestic LOKLD | SepticTank |  Soak pit |

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

L S.No. I Parameter l Standard T

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

[S No. | Parameters ‘ Standards J

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system cons sting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual ! Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoust: : enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 | 65 S5 55 | 45 50 [ 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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5. Competent Authority reserves the ri ght to change»’mo'dify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http :;’fwww.upecp.infTrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic Wwaste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point,

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ctc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials,

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or js apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted throu gh designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.




Specific Conditions:-

1. This consent is valid for production capacity Sand/Morrum-180000 Cu meter/year by opencast and
manual mining in 20 Hectare Lease area at Gata No.- 908 Na, Khand No.-02, Village- Khar-vanch, Tehsil-

Garautha, Jhansi.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC21B001UP188973 dated

26.11.2021 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed 2.ssets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry wi:ain 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA. :

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continu yusly to achieve
the standards prescribed under E(P) Rules, 1986. :

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Manag:ment & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protectionand safe guard of environment from time

to time.

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation o! closure order,

the CTO will automatically be effective with additional conditions mentioned in the clo-ure revocation

order.

Digitally sijned by RAJENDRA SINGH
RA—J EN D RA SI NG H Dagle:alglj.t)i.‘w f?m:w +05'30'

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Jhansi with direction to send the compliance report of CTO conditions on
quarterly basis. RA..’EN DRA SlNGH Digitall: . gned by RAJENDRA SINGH

‘Date: 7 13.04.19 17,0513 +05'30"
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Chief Environmental Officer (circle-2)
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4 3 9 ANNEXURE 6

HAlo Teostodlo YUl / Hecayol
NP gaars A 07.01.2026
TEAT-U.N.6).-988 /81-7-2025-2006561

Uy,
st ara,
& giwa,
Tolo AMTA|
qar #,
1- a9 Hied,
$dcd Ud Wiama faamT,
Too AT

2- IECICERE
T

3- ey ufua,
g a0 gateRer gAraTg fAutter arfeor,
Tolo, TTAF|

4- oW §ha,
Sofe FEWUT AT d1S, AEAS|

UIiaRoT, a9 Td Aedrg J@as: dw: 30 R, 2025
ofRade a7

Rwg-are TR el R0, 7% Roeh & DT 3fove HwAT-1025/2024 Flw RE aR@
TAH IR WU T T Heg # aRa e HfAFT & MY AF 14.10.2025 & e
& gaY Al
AR,

sud fawas Tardr e, Ao TAestodle, 7% ool & §-A fEad 20.12.2025
(STTYfA Teed) F FUA Ted TEUT A F FE HY, wd AIH F Ao TP A
IR, 9 Redt i AfSG 3Move @EA-1025/2024 Flg e TNET aad@ W yey
5T T 3T F URA Ho IO & Y FAIG 14.10.2025 & AT H HATE
farger wd fravor o1 FATE & 3UASY I dr HYET A IR B
2- I FUA % BF Ao TP eRa 3Rewor, aF Roeh F AT 3Move FEA-
1025/2024 Fig e URER ad 30X Y& oA =g A WA #Ae IJRAAOT F 3mey
i 14.10.2025 fAFAad &:-

"1. Additional affidavit dated 10.10.2025 has been filed by respondent no. 7 vide email
dated 13.10.2025.

2. Learned counsel for respondents no. 2 and 6 seek four weeks’ time for filing their
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81-7005(099)/64/2025-07-D/0 Environment, Forest and Climate Change I | :

additional responses which request is allowed and addition responses may be filed
within four weeks.

3. List on for further hearing on 07.01.2026."

3- UHI0T 3, Hded G IE Hel A & [ INeT EA 908, Al WEA 2, WH WdIT,
dedfid Riel, sieue sE & M/s Bharosa Sarkar Contractor and supplier & ugf # 5
a§ & 3af & v waa g ga Far 7= & 3 AT AU g s &R
UATeRUT UHIg 3hele WAEOT, 3AX W (SEIAA, UP) g Ugd uaferofy wdipfa &1
ol F B SedEd #d §U WAa fafard gufed & o @ €l 4 Seemal # fadw
T F T F FaAe/qT F AN Faea 7 A dibeled Al &1 suen, uger &9 d O
Taa nfafafat & gores, s @ ufaed 3aRes aredl g far san, @A &
T J fer Sen, 9O @fasr & e &b aRaed R Srar afde §, fSed ge @
seEad 8 @ § AR Y vguer Scued @ I B

gaor & ufdard) @@ar-(2) Director, Mining and Geology, Govt. of U.P., gfdardr
F@AT-(3) District Magistrate, Jhansi, ufdardl #@A-(5) Uttar Pradesh Pollution Control
Board (UPPCB) Through Member Secretary Td ufdardl #@am-(6) Uttar Pradesh State
Environment Impact Assessment Authority (UPSEIAA) Through Member Secretary &1

4- He: 39 HaY A HHP T ded & AU §IHT & 6 PUW UAAI UaRoT F Ao
FR&oT g WA IR RAF 14.10.2025 & IUEA F HEW@H HAAE A §U
FHAATIT Response o Hfawor # gf¥a atat aur aférer 4 774 Response &1 ufd
wftd Fa FIAE @ udder, 994 vd Foarg uRgds RAHET, Zoge HA (Email-
envsection7@gmail.com) & HIIT FIA H FE |

HATdAh-gAH |
Digitally signed bym’
CHIRAUNJI LAL
Date: 30-12-208 530 @ )
17:42:43 wge wia|

yfafaf-fArafaf@a & s #fad, Ao vaoshodlo, a3 Eeeh & $-Ad Gai®
20.12.2025 & wraufa dfRd sHFET HAAR &g UR:-
1- T332, Haaa vd wiamsd fAgened, 3ohe, a@as5|
2- fagers, watervr ve Steary aRade fadnead, Sote, @]

Digitally signed B
SHAILENDRAﬁK AR e
Date: 30-12-

19:27:46 34wl



